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3A/ORDER

Per Bench

This appeal filed by the assessee is directed against the order of the Learned
Commissioner of Income-tax (Appeals), 15, Kolkata dated 28-11-2019 for the

assessment year 2015-16.

2. At the outset, it is noticed that the assessee seeks permission from this Bench to
withdraw its appeal (ITA No. 157/Ko1/2019) as it has opted to avail the scheme under
“Viviad Se Vishwas ” vide its application dated 2" Feb., 2021. The assessee stated
that it has been granted certificate by the designated authority in Form Nos. 1 & 2 to
this effect under the ‘“Vivad Se Vishwas Act, 2020/ Vivad Se Vishwas Scheme
(VSVS-20).
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3. Inview of above, we accept this application of assessee and dismiss this appeal of

assessee as withdrawn.
4. In the result, the appeal of the assessee is dismissed.
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